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An Act further to amend the Indian Tariff Act, 1894, - 
for certain purposes. 

E. 
g HEREAS it is expedient further to amend the Indian 
Fy \-IT1 cf 1894. 

C P. 
W TariP Act, 1894, for. ccrtai i  purposes hereinafter appear- 

s. E I .  ing ; I t  is hereby enacted as follows : - . 

1. (I) This Act may be called the Indian Tariff (Amend- short title and cr.mmencement. 
ment) Act, 1924. ! 

8 
(2) I t  shall come into force on the first day of April, 1924. 

C I 
1-111 of LSQC. 2. I n  the preamble to the Indian Tariff Act, 1894 (herein- ;g;;;y;,"cf 

after t o  as the said Act), for the words " crossing the ~ o t  vnI of 
1894. 

frontier of certain foreign European settlements in India and 
g of the territories of certain Native Chiefs " the words " im- 
5 '  ported into or exported from British India by land " shall be I i ?' substituted. 1 

3. For section 5 of the said Act the following section shall ~;t;$~~ofr 
be substituted, namely : - ~ection 5, A C ~  

VIII of 1894. 

" 5. Where a duty of customs at any rate prescribed by or Dllties onim- 

under this Act or any other law for 'the time being in force is ports pork and by land. ex- 

leviable on any article when imported into, or on any article 
when exported from, a port in British India, the Governor 
General in Council may, by notification in the Gazette-of 
India, direct that a dnty of custoins at  the like rate shall be 
leviable on any such article when imported or exported, as 
the case may be, by land froill or to any territory outside 
British India, which he may, by a like notification, declare 
to be foreign territory for the purposes of this section. " 

4. I n  section 8 of the said Act, the words, figure and g g s % t ; f  

bracltets " sub-section (I), cla.use (b)," shall be omitted. VIII of 1894. 

Price one anna.] 

CALCUTI!A : PRINTED BY SUPDT. OOVT. PRINTING, INDIA, 8, RASTTNGS STREET 


